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opinion I will call you off to give your
opinions  (Interruptions)  Will hon.
Memebers resume their seats ? I will call
on you to give your opinion. But if 5
or 10 people talk at the same time, I
cannot take the opinion of the House,
Otherwise, this way you are not going to
help people affected by floods; you can
help only by sobriety, After the hon,
Minister has spoken, I will take your
opinion. (Interruption) Mr Balbir Singh,
will you resume your seat ?

Now the Minister.
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SHRI KANWAR LAL GUPTA ros-

MR. CHAIRMAN : The Minister is
replying, Mr. Gupta (Interruptions.)
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MR. CHAIRMAN : You do not want
to know what the Government is doing?
... Interruptions) It is upto to you. If it
is the wish of the House that this Resolu-
tion should continue on another day, 1
shallcall. ...

SHRI C. K. JAFFER SHARIEF
(Bangalore North) : If the Government
is notinterested in the flood devastation. ...

MR CHAIRMAN : That is not correct,
The Minister is prepared to reply. I
would request the hon. Members not to
make such remarks,

SHRI G. NARASIMHA REDDY
(Adilabad) : May I request you to let
the hon. Minister reply because the cntire
country is suffering due to floods. We
would like to know; the furthecer debate
may continue the next day; we must
know what is happening,

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : I want to make a submission.
I think the whole House agrees with me
that this debate should continue upto 2 p.m.
and later on it should be continued in
the next week itself. It would not be
delayed. The Government must find
out time. We should take up Mr. Sathe’s
resolution exactly at’2 O’clock. It seems
they want to back out becausethey have
no charges. We want to press for that
discussion. ...
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MR. CHAIRMAN : Ycu are brirgirg
in something diflcxent ... (Interruficns)

Mr. CHAIRMAN : The hon. Minister
would like to take about 20 minutes;
he may start now and he can continue.

AN HON. MEMBER : How can he
spcak? Members would like to speak.

MR. CHAIRMAN : The Minister can
intervene.

SHRI KANWAR LAL GUPTA : He
should reply in the last.

MR. CHAIRMAN : It happens that
there are some Members who are interested
in listening to what the government has
to say...(Interruptions). The debate has
been going on ; I  have been listening
to what the people have been saying; from
that I know and I can judge.

SHRI KANWAR LAL GUPTA :
You should find out the opin‘on of the
House.
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MR. CHAIRMAN : The Minister can

always intervene.

Dr. SUSHILA NAYAR (Jhansi) : I endo-
rse Shri Kanwalal Gupta’s suggesticn. Just
now we must take Mr. Shate’s motion.
We can continue this debate on Monday.
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13°55 hrs.

RE: STATUTORE RESOLUTION
FOR APPOINTMENT OF COMMIS-
SION OF INQUJRY TO GO INTO
CAARGES REFORTED TO HAVE
BEEN MADE BY SHRI CHARAN

SINGH.

SHRI VASANT SATHE (Akola)
It secems they are not interested in flccd.
They are afraid of the Government being
flooded out by my resolution. (Intenuptions).

MR. CHAIRMAN : We do not want
a flood of abuses here, which will not
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MR. CHAIRMAN

h:lpanybody. This is a most unbecoming
bshaviour. I am sorry Mr. Sathe, you
have started this flood of abuse.

SHRIT VASANT SATHE : Shri
Kaawar Lal Gupta satrted it.

(Interruptions).**

MR. CHAIRMAN : Don't record
anything being said without my permis-
sion. (Inmterruptions). Nothing is being
recorded.

SHRI DINEN BHATTACHARYA
(S:rampore) :Kindly sce today's order
papsr. It has been specially mentioned
that Mr. Sathe’s motion will be taken
up at 2 P.M. or as soon as the preceding
items of business are disposed of. So,
Mr. Sathe’s resolution must be taken up
at 2 O'clock.

MR CHAIRMAN : In view of the
sense of the House that they wish to
chatinus th: discussion 0. floods, it will
bz referred to the Business Advisory Com-
mittee which will go into the matter, be-
cause it is nearly 2 O‘clock now. The
Minister’s reply will have to wait till what-
ever the Business Advisory Committec
decides.

PROF. P.G. MAVALANKAR (Gandhi-
nagar) : Oa a point of order, Saturday
was a boliday, but this was made into
a working day because of the respect the
Government has shown to the opposition.
They wanted the opposition to move this
motion so that it can be discussed in this
House. Therefore, a week-end holiday
was converted into a working day. So,
we would like Mr. Sathe to move his
motion, because although this monsoon
session, he and his friends in the opposition
have been saying that this is an important
matter and it cannot wait even for a
minute.

MR. CHAIRMAN : What is your
point of Order ?

14 hrs.

PROF. P.G. MAVALANKAR : My
point of order is, I would like to tell you
that Mr. Saths should start moving his
motion.

MR. CHAIRMAN : I was going to
ask him to move it. You have only delayed
it

SHRI C.XK. JAFFER SHARIFE :
(Bangalore North) Why don’t you ask
Shri Sathe to move the motion, before
you call any other Member ?
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MR. CHAIRMAN : That is exactly
what I have said. You were so busy
interrupting, you did not hear what I said.
1 am very sorry.

Now Mr. Sathe, will you move your
motion ?

SHRI GAURI SHANKAR RAI
(Ghazipur) : Mr. Chairman, I  have
written to the hon. Speaker that I want to
make an appeal. It will have to be done
before Shri Sathe moves his motion.

MR. CHAIRMAN : I am sorry, I have
not got it here.

SHRI GAURI SHANKAR RAI : The
Secretariate  might be giving it to
you. I have sent it to the Speaker. That
has priority.

MR. CHAIRMAN : Mr. Speaker is
bringing it here.

14.01 hrs.
[MR. SPEAKER in the Chair]

SHRI GAURI SHANKAR RAI : Mr.
Speaker, I have sent an appeal to you.
I would like to make it now, because it
cannot be done after Shri Sathe has moved
his motion.

T want to make an appeal against the
ruling of the hon. Speaker admitting the
Statutory Resolution given notice of by
Shri Vasant Sathe, a Member of the Lok
Sabha, which has been listed for discussion
tomorrow, Saturday, the 12th August, 1978,
in the sitting of the Lok Sabha.

My submissions in that regard arc as
follows:

(1) That section 3 of the Commissions
of Inquiry Act, 1952, under which  this
Resolution is sought to be moved, lays
down that a Commission could be appoint-
ed for the purpose of making an inquiry
into a ‘definite matter of public impor-
tance’’;

(2) The Resolution given notice of by
Shri Sathe does not contain any matter of
definite public importance. All that it
refers to are certain statements and utter-
ances by Shri Charan Singh, former
Minister of Home Affairs, as published on
various dates in newspapers and magazines
. ... (Interruptions). Tﬂc resolution is based
upon hearsay rcforu, of which Shri Sathe
has no personal knowledge, nor has he
cared to varify the veracity of these state-
ments from Shri Charan Singh, who is
alleged to have made these said statements
... (Interruptions). This isnota simple
academic matter.
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3. For the appointment of a Commission
of Inquiry, one of the essential ingredients,
apart from the fact that it would be a
definite matter of public importance, is
that the matter should be authenticated by
the person making the allegation. In
this case, all that Shri Sathe relies on are
unconfirmed press statements which, apart
from being couched in general terms, lacks
factural basis.

I would, therefore, appeal to the House
against the ruling of the hon. Speaker on
the admissibility of the Resolution referred
to above and request that the House do
not sustain it. As the matter is urgent,
I would further request you to consider
it immediately.

SHRI KANWAR LAL GUPTA (Delhi
Sadar): Sir, since you have admitted it,
let him start.

DR. SUSHILA NAYAR (Jhansi):
Sir, I wish to speak a word with regard
to the motion of appeal made by Shri
Gauri Shankar Rai. The motion of Shri
Sathe has been accepted by you. It
has received wide publicity and it has
been discussed in the other House. Sir,
we know that there are no charges, they
are all frivolous and they have all been
based on newspaper cuttings. There is
no proof whatsover.

SHR1 P. VENKATASUBBIAH
(Nandyal): Sir, can she go into the details
of that?

MR. SPEAKER: They are questioning
my admitting the motion.

DR. SUSHILA NAYAR: Under the
circumstaces, this House wants to have
an opportnity to refute and tear to bits
the arguments of Shri Sathe.

We do not want you to revise your
ruling. We do not want you to give
permission to Shri Sathe to withdraw
his motion . . (Interruptions).

SHRI VASANT SATHE: Why are
you in years? (Inlerruptions)

MR. SPEAKER: Why not we have
the proceedings quietly?

THE PRIME MINISTER (SHRI
MORAR]I DESAI): May I say that on
this side, there can be no question of
challenging theruling ofthe Speaker, I
would, therefore, request my hon. friend
to withdraw his appeal.

SHRI GAURI SHANKAR RAI: I
withdraw my appeal. (Inlerruptions)

SHRI VASANT SATHE: Sir, Under
Rule 180, I wish to withdraw. . (Intrrup-
tions) I am withdrawing the resolution
standing in my name here and I do not
move the resolution. (Interruptions)

MR. SPEAKER: Let it be a little
orderly. It is an important sub ject. (Inter-
ruptions).

SHRI K. P. UNNIKRISHNAN
(Badagara): I had presumed that you
had called upon Mr. Sathe to move his
statutory resolution. There is a difference
between a statutory resolution and other
resolutions. Once he has given his in-
tention of moving a resolution and once
you admitted it, and once we assemble
here, if he has not given any written
intimation to you previously....

MR. SPEAKER: He has given a
written intimation.

SHRI K. P. UNNIKRISHNAN:
Then there is no question. (Interruptions)

PROF. P. G. MAVALANKAR: On
a point of order.

MR. SPEAKER : I will call you.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : I would like to
know whether under Rule . ... (Interruption)

SHRI DINEN BHATTACHARYA
(Serampore) : Let him say categorically
that he is not moving this resolution.
Otherwise, this House will not allow him
to withdraw it,

DR. SUBRAMANIAM SWAMY :
I would like to know whether under Rule
355, I can ask, through you, Mr. Sathe
a question.

MR. SPEAKER : What does it say ?

DR. SUBRAMANIA SWAMY: I would
like to know, in particular, in view of the
fact that Mr. Sathe has come to learn
that he has no case. the Janata Party is
completely united and prepared to smash
him to bits, whether he gotscared and with-
drew the resolution. I would like to know
from Mr. Sathe ....{Interruptions)

MR. SPEAKER : One by one. Let us
sce whether you have the right to....
(Interruptions) You have no right; under
rule 355, you cannot. It is only when the
resolution is being discussed.
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I DR. SUBRAMANIAM SWAMY : I
want to put it on record that it is now
quite clear that Mr. Sathe's moving the
resolution would be completely counter-
productive for them and that they will
be exposed. That is why he is  with-
drawing it. I want him to apologise to
the House (Interruptions).

MR. SPEAKER : Mr. Kanwar La
Gupta has given mic a notice carlier.
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They want to equate the mother of corrup-
tion with our prime Minister. They
should be ashamed of that. They want
to equate the unconstitutional authority of
Mr. Sanjay Gandhi with the of Mr.
Kantibhai Desai. ... (Interruptions) Go to
the people and ask what is their opinion
about Mrs. Indira Gandhi and Mr. Sanjay
Gandhi. They should be ashamed of
it. (Interruptions).

AN HON. MEMBER : What is the
point of order ?

MR. SPEAKER : Orer, order. It is
not a point of order.

There is a counter argument. They
can argue that he has no right to with-
draw the resolution. . .. (Interruptions) He
has a right to say that.

SHRI C.K. JAFFER SHARIEF : Under
what rule ? (Interruptions)

MR. SPEAKER : It is not a point of
order. He is saying that he has no right
to withdraw. ... (Interruptions)

SHRIVASANT SATHE : *#¢ [nterruptions
What is he talking ?**® (Interruptions).

MR. SPEAKER : It will be expunged;
I expunge it. (Interruptions)
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SHRI VASANT SATHE : You also
expunge his earlier references to ‘‘mother
of corruption’ and all that . . (/nterruptions)

MR. SPEAKER : First of all, your
reference was to the Member of Parliament
You must remember that. ... (Interruptions)
Please sit down. Don't record.

(Interruptions’;**
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MR. SPEAKER : It is not a point of
order. He is say thing that Mr. Sathe
has no right to withdraw. They are counter-
aurging .. (Interruptions).

SHRI C.M. STEPHEN (Idukki)
You called Mr. Sathe and Mr. Sathe said
he was not moving the motion... (In-
terruptions).

MR. SPEAKER : He says, he cannot
withdraw it.

SHRI C.MM. STEPHEN : He is going

into all sorts of Allegations . . (Interruptions).

MR. SPEAKER : He has sent me a
letter saying that the BAC has allotted
the time for it and, thercfore, he has no
right to withdraw it....(/nlerruptions)
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SHRI C.M. STEPHEN : Is this the
point ?

MR. SPEAKER : I am not able to hear
anything. 1 have a duty to hear whether
he can withdraw or not. (Inetrruptions)

SHRI KANWAR LAL GUPTA
We will move a Resolution of our own on
this in the next week, we will force you to
speak on that and see what is with you.
I know you have nothing. You are
hollow. . . . (Interruptions)

AN HON. MEMBER : There is no
motion before the House. What is the
business before the House ?

*¢Not reco~ded.
¢¢*Expundged as ordered by the Chair.
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MR. SPEAKER : Mr. Kaawar Lal
Gupt, this morning, sent me a Resolu-
tion.. . (fasrruptions) He is speaking on that
Reasl . I bave not admitted it because

MR. SPEAKER: No. You are not spcak-
ing on your Resolution. Mr, Krishan
) &2

SHR I IKRISHAN KANT (Chaadigarh):

The Lok Sabha has been sitting from the
17th July, and since that day, our
fri on the opposition belonging
to Congres (I), have been branding
these charges and have been threatening
to bring a Resolution against the Prime
Minister for a Commission of Inquiry.
And today. when he withdraws this
Resolution, I am reminded of an urdu
couplet :
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That is the situation. Under rule 180,
he is withdrawing his Resolution after
fighting in the Business Advisory Com-
mittee, after fighting in this House and
wastin g the time of the House for hours
together. Thisisa moral defeat, a moral
cowardice. If they had anything, they
should have comrcf{)rward.

MR. SPEAKER : Arc you arguing
that he cannot withdraw ?

SHRI KRISHAN KANT : The
House can decide this.  They should
not b= allowed to withdraw this Resolution
beciause this Resolution has been circula-
ted. Itis the property of the House, not
only the property of the House but the
property of the whole country. By
withdrawing this Resolution, they are not
onlyinsulting thisHouse, they are insult-
ing the intelligence of the Member, they
are insulting the country whom they
are takingfora ride. Thisis contemptof
the House, contempt of the Members,
contempt of the country. If they with-
draw this Resolution, I think, the whole
House must condemn this  with their
bitterest of feelings. They should not
be allowed to withdraw this.

2290 LS—g.
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PROF. P. G. MAVALANKAR
(Gand inagar) : For reasons which are
quite obvious,alotof heat and provocation
bave been injected into the aunssphere
of thc debate. I am not looking at is
from the merits of the debate, nor am I
doubting your right to admit this motion.
I am only on a specific point of order with
regard to my friend Mr. Vasant Sathe’s
taking refuge under rule 18o(1).

My pointof order is this.
Firstof all, if you read the rule,itsays :

‘‘A member in whose name a resolu-
tiom stands on the list of taminess
may, when called upon, with-
draw the rasolution, asd shall
confine himself to a mere state-
ment to that effect.”

Obviously, what I have understood
justnow from what has happened is that
he has come under this 180(1) and he
has taken your leave....

MR. SPEAKFR : There is no leave
provided for.

PROF. P. G. MAVALANKAR :
My point is this, that this rule has to be
read not merely in the context of the four
lines of 180(1) but it has to be read in
conjunction with 180(2) and the other
rules of the House.

My contention is that if you kindly see,
the subject matter of the statotory resolu-
tion that my hon friend Mr. Sathe has
brought refers to a number of important
subjects which were agitating the minds
of the House and also the country from
the beginning of this secssion, ie. 17th
July onwards. Now, they will be only
exposing themselves if after the end of
nearly 4 weeks, after having come with
a motion, they come here and take a
refuge under a mere technicality of Rule
180(1) and tell this House that they do
not mean any serious business. Are we
taken foraride ? We, in this Parliament,
often charge and charge rightly that the

vernment have no business to take us
or aride. Then how can the Opposition
take the whole Parliament for a ride ?
(Interruptions)

I request you to kindly see why you
allowed this resolution to be moved....

MR. SPEAKER : He has not moved.

PROF. P. G. MAVALANKAR :
I am only arguing. Why did you allow
this resolution ? If you thought
that this was a frivolous matter, that
thisisnot veryimportant and that it has
not agitated a good part of the House,
I am quite sure you would not have
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[Prof. P.G. Mavalankar]
allowed this motion to be brought up.
But the very fact that you allowed this
motion,  which incidently is crudcly
worded and which is also wrongly worded,
shows that you allowed it because vou
went into the subject matter of the
motion and thought that the Housc is
agitated and particularly, the oppusition
and so you have allowed it.

My submission is : under a  mere
technicality of Rule 180(1) and ign ring
180(2), can a member scek permission to
withdrawn and do this kind of a drama,
and not only expose himself and
the Opposition completely, but to bring
thisHousc to a kind ofridicule ?

Apart from that, we are meeting on a
week-end which is a holiday in normal
times. We are  all assembled  here,
public money is spent and public tme is
spent and wce have a right to know.

Now, apart from that, Mr Speaker,
T would also submit that we can move
for the suspension of rule 180(1) and take
the House into confidence and if the
Houseagrees, thenwenangoahead because,
otherwise, not only the Opposition but
we. as the Parliament. will stand conde-
mned in the eyes  of the people  that
we have spent so much time and when the
right moment comes, nothing happens.
They arc cxposed today completely and
Thope they willnot allow this Parliament
tobe exposed in the same way.
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SHRI A. BALA PAJANOR (Pondi-
cherry) © Mr. Speaker, Sir, 1 would like
to submit on two points before going to the
rules.  This matter has been decided in
the Business Advisory Gommittee.  And
you made us, sonc of us, with  great
difficulty to accept that to be here on
Saturday. I understand this is a matter
of fooling the  Members of this House
because cven upto 2 O’ clock we were not
definitely told that he had withdrawn
it. Youhavcjuststated thatin the House.
I woull like to know from you at what
time Mr. Sathe has given you a witten on
this ?

MR. SPEAKER : About 1 O’clock—
I think it was at about 12-35 p.m.

SHRRT A. BALA PAJANOR : I would
like to know the time of his signing the
written  application for  withdrawal.
Hereldonotagree with Prof. Mavalankar,
as far as the technicality is concerned, once
the motion has been moved under 181,
then, after that, there isno bar for them
to withdraw unless the leave is granted.
That is clear. The Houst can take shelter
under388. That has been clearly pointed
out.

MR. SPEAKER : But, somebody
must move it.

SHRI A. BALA PAJANOR : That
is the reason why I submit that you must
put to this House first whether there is any
Member who has raised any point of order
under this rule. Any onc of the Members
out of 544 can move for the suspension
of this particular rule ; I want to go on
record, that this House takes a very serious
notice of this. Qur party takes a serious
notice of this because of ths reason that
we have asked our Members to go over
here. They have come from far-off places.
We have requested them to be here in this
Staticn.
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SHRI T. BALAKRISHNAIAH (Ti-
rupathti: This is crow-catching.

SHRI A. BALA PAJANOR: It isnot
a question of crow-catching Dbusiness.
That is the business of you, people.

Anna-DMK nced not crow-catch any-
body. We stand on our own legs. .T'he
same thing was said when you were
following Mrs. Gandhi. So, Mr. Bala-
krishnaiah, please do not talk like that.
Ifatall, I would say that we arc proud of
this. Everyone of us was ‘opposing this
motion, I suggested to the Speaker, that
leaders were opposing  this  particular
motion. We stand on our own vicws.
We arc not dependent on any body in this
country, Wec are proud of it

Secondly, Mr. Spcaker, this is a very
scrious matter and I remember that when
Shri Sanjiva Reddy was here he used
to concluct the House and sometimes he
use:l to say jocularly ‘I do not care for the
rule or no rule. I follow the commonsense
in the House’. 1 want you to apply
that here at least as a convention for
the future. It is a serious thing because
somecthing took place in the other House
and in the eyes of the world. we leoked
very badly. It is for the simple reason
that “lie other House is dictating to the
elected Members of this House (nterrup-
tion:), This is a very serious matter
becuuse it is a fait eccompli just beczuse
som tthing has becn passed in the other
House, that must be taken into considera-
tion . Sir, you must give a ruling. And
that ruling must be for over binding on
this House.

That ruling must be there. So T want that.
I tike shelter under the rule as Mr.
Mavalankar explained. T agree with Mr.

Mavalankar. Any onc of the Members
can move that motion under Rule 388.
That is not my business. But I do not
agree with Mr. Mavalankar when he
. stated that Rule 180(1) an (2) are to be
taken up together. It is only if Mr. Sathe
moves under Rule 180(1) that rule 180(2)
can huve any effect. I don’t want to
elaborute but if I do not distinguish, I
will lose my power of analysis as a lawyer.

MR. SPEAKER: Bcfore I proceed
further, I would like to inform you that
I have got notice of a motion from Mr.
Saugata Roy and Mr. Unnikrishnan
saying: ‘Under Rule 388, I heg to move
that Rule 180(1) be suspended and only
Rule 180(2) shall apply on the Statutory
Resolution standing in the namec of Mr.
Vasant Sathe’. This is the motion given.
I will call first Mr. Saugata Roy to speak.
I will then allow others also to speak.

SHRI SAUGTA ROY (Barrackpore):
I am on a peint of order.

SHRI VASANT SATHE: Pleasc hear
me first.

MR. SPEAKER: He is raising a point
of order on moving it.

SHRI VASANT SATHE: For a person
to request for suspension of rule, now,
the position is this. That rule should have
operativelposition relating to a particular
matter. It is not that by suspending you
can make it applicable retrospectively.
As you know, Rule 180(1) says this, and
I will read it :

‘A Member in whose name a resolution
stands on the List of Business may,
when called upon, withdraw the reso-
lution, and shall confine himself to a
mere statement to that effect.’

That is what 1 did. Now, Sir, kindly
see Rule 176. It savs:

‘A Member in whese name a resolution
stands on the list of business shall, except
when he wishes to withdraw it.’

—that is, under Rule 180—

‘when called upon move the resolution,
and shall comimence his speech by a
formal motion in the terms appearing
in the list of business.’

So, I have a right. Then, further Sir,
Sub-clause (2) of Rule 180 says:

‘A member who has moved a resolution
or amendment to a resolution shall not
withdraw the same except by leave of
the House.”

So, when does the ‘leave of the House’
come in ? It comesin only after a Mem-
ber has moved the resolution in terms of
Rule 176. Therefore, I have given these
reasons which I have also stated in m
letter. Now that friends are raising suc
a row, what all I have done is this.

This is because, in the mean time, the
Upper Housc, the other House, has al-
ready passed a Resolution appointing a
Committee. .

I do not want to prejudice the working
of that Committece.

I am showing respect (a) to the other
House and (b)....(Interruptions) Please
bave patience.
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SHRI VASANT SATHE: I request
them to have patience. 1 have stated
in my letter to you, Sir. One has to be
fair to all concerned, including the Prime
Minister. (Interruptions) He has to be
fair to all concerned, including the Prime
Minister.. .

MR. SPEAKER: Lct us hear the point
of order.

SHRI VASANT SATHE: and all those
against whom Chaudhury Charau Singh
has made charges.. .

MR. SPEAKER: I am allowing them
to have their say. We arc now on a
point of order.

SHRI VASANT SATHE: Sir, I have
mentioned this in my letter to you.
Rule 388 says:

‘““Any member may, with the consent
of the Speaker, move that any rule
may be suspended in its application to
a particular motionbefore thc House and
if the motion is carried the rule in
question shall be suspended for the
time being.”

This should have come before T put the
motion, or if I had moved the motion.
(Interruptions) Therefore, when withdraw
the motion, there is no motion to which
this rule of suspension can be made
applicable. Hence my friend's motion
now is out of order; and we beg you that
you should consider this. Now the House
18 functus officio, as they say. because I
have alrcady withdrawn the motion
standing in my name.

MR. SPEAKER: Mr. Prime Minister.

THE PRIME MINISTER (SHRI
MORARJI DESAI) : I consider that the
decision of my hon. friend Shri Sathe
is his own. I do not know whether it
reflects credit on him, or on his celleagues.
But I am not concerned with that. He
has moved it under rule 180. Now, if
rule 180 is suspended, that does not take
away the first thing. It is a post-facto
suspension.  Therefore, it will have no
use. Tercfore,Iod hr no think it requt
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further discussion. But, then, Mr Sathe
also wrote to you Sir, an 8-page letter
containing scvcral charges. He with
draws them too. That is what is it
means. (Intlrruptions) Either he should
withdraw them, or we should discuss
them. I have rcceived a copy of it.
Either we should take it as withdrawn,
or we should discuss it. (Interruptions)

MR. SPEAKER: Now Mr. Saugata
Roy.

SHRI SAUGATA ROY: I have moved
that under rule 388, onc particular rule
viz. 180(1) be suspended. As you know,
the rule regarding the suspension of rules
says:

“Any member may,’ with the consent
of the Speaker, move that any rule
may be suspended in its application to
a particular motion before the House
and if thc motion is carried the rule in
question shall be suspended for the
time bring.”’

I have also applicd to you saying that rule
180(2) should be applied—which says @

“A member who has moved a resolution
or amendment to a resolution shall not
withdraw the same except by leave
of the House.”

There was a statutory resolution moved
in thec name of Mr. Vasant Sathe...

AN. HON. MEMBER: Not moved.

SHR1 SAUGATA ROY :..which stood
in the name of Mr. Vasant Sathe,
and is still standing, and which is listed
in the List of Business.  As you might have
noticed, thcre are several amendments
which stand in the name of Mr. Unni-
krishnan, mysclf and Mr. Gopal to the

.same statutory resolution. Naturally, we

had given thesc amendments, expecting that
this resolution will be dcbated and these
amendments will also be discussed. Now
therc is some barter deal somcwhere.
(Interruptions) Mr. Sathe gives a letter to
you, Sir, saying that he does not want to
move it. Our party will not be a party
to any barter deal in this way. He says
that Mr. Mavalankar has mentioned that
the entire Opposition wants it to be
withdrawn. [ say that he is the leader of
a particular Opposition party. He does
not represent the entire  Opposition.
The charges made against the Leader of
the House and the Prime Minister of the
country are a very serious matter. We
want thecm to be debated in this House
in all scriousness. There should not be
any barter decal and nothing done
behind the backs of the Members of Par-
liament.  We do not know of any under-
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standing. That is why I have applied
to you that we are prepared and we are
willing to move this resolution; let there be
full scalc debate in this House; we will
put across our point of view: we do not
believe in the principle that you throw
a bucketful of mud and some of it will
stick. When the question is raised about
the Prime  Minister’s son. when  the
former Home Minister raiscd the same
question, the House has a right to discuss
the same thing. Nobody has any business
to shut it out. We did not move a reso-
lution since you accepted Mr. Sathe’s
resolution; otherwise on the correspon-
dence  issue, we have given you anumber
of motions which you did not think
fit to admit. You admitted this parti-
cular resolution. Now Mr. Sathe says
he wants to withdraw it; that is why T
appral to you not only under rule 388
but also under rule 389 which says that the
Speaker has residuary powers: All matters
not specifically  provided for in these
rules and all questions relating to the
dctailed working of these rules shall be
regulated in such manner as the Speaker
may, from time to time, divect. This is
a situation in which the Speaker has to
give a ruling; the whole country is wa-
tching this House today, what this House
would decide today. That i~ why as an
oppo ition party we have takea on our-
selves the responsibility of moving  this
resolution; let this be dcbated in full
in the House and let the sovercign House
of the People not be debarred from parti-
cipating and debating such a subject of
vital importance. That is my submission.

SHRI CHANDRA SHEKHAR (Balia):
Mr. Speaker, I amm sorry to make a few
observations about this motion, this debate.
The motion has been withdrawn by my
fricnd Mr. Sathe...... (- Interruptions) . .
has not been moved, T stand corrected.
I feel Mr. Sathe is within his rights not to
move the motion.

AN HON. MEMBER: It is his funda-
mental right to run away.

SHRI CHANDRA SHEKHAR: It
isnotafundamentalright. Twanttoraise
a fundamental question. It is not only
the rule but the behaviour of the Members
which is being watched by the country,
by the world over. Parliamentary de-
mocracy is to run it by certain standards
of decency and decorum.  Mavy I request
Mr. Sathe that he should recolleet that
all machinations and this type of abuse
of parliamentary institutions hav not
paid them in the past; it is not going to
pPay them in future. There is a certain
standard a certain morality which is in-
volved in the whole issue. If he raised
this issue, I think that he raised it in all
seriousness. Now he has proved by his
own behaviour that he was frivolous.

SHRI VASANT SATHE: How °?..
(Interruptions) Because the Rajya Sabha
has passed it.

SHRI CHANDRA SHEKHAR: A
little while ago his reaction in the House
reminded me of a film which I saw a few
days ago, The Exorcist. He was behaving
like the girl in the Exorcist who had been
possessed. It seems he has been possed
by some cvil spirit. Hc has reminded
me of the resolution passed by the other
Housc. I have no comments to
make on it is But it is again a fundamental
question of political morality. It is a
question. a fundamental question of par-
liamentary domocracy whcther the other
House can arrogate the authority of the
lowor House, can arrogate the mandate
given by the people, whether we are
going to subordinate.. ..

SHRI VASANT SATHE: 1 do not
want you. . (Interruptions) why should I
duplicate?

SHRI CHANDRA SHEKHAR: Mr.
Sathe, by the wuse of both the Houses,
by the use of all governmental ma-
chinery, by the use of all machinations,
you cannot subvert democracy and
you cannot subvert the mandate of the
people; you cannot subvert democracy
by using machinations in onc way or the
other. Mr. Speaker, I should like to make
a request to you. I am not in favour of
suspending the rule because it will be
ineffective.  But at least you. Mr.
Speaker, as the custodian of the dignity
and privilege of this House, should make
it quite clear that this behaviour of ¢n
hon. Member is below the standard of
parliamentary democracy. (Interrupions).
It deserves condemanation on all hands.
It deserves your reprimand, Mr. Spcaker
because it is not only his right but the
right of all hon. Members sitting here.
We were summoned to this House to dis-
cuss this motion and the time was taken
after so much trouble crcated by that.
I am sorry my hon. friend. Shri Saugata
Roy, has not learnt any lesson so far.
Why did you support this party till the
other day? Have you yet to learn their
machinations? Have you yet to learn
their behaviour? Have you yet to learn
their standard of political morality (/In-
terruptions) Mr. Sathe is not in himself.
He is guided by the cvil spirit, the evil
spirit which haunted this country for long.
Mr. Speaker, no motion, no hubbub,
no quarrel, no machination is going to
drive the country again to the same dark
days which the evil spirit tried to bring
upon this nation.

I shall request Mr. Saugata Roy not
to move for the suspension of the rule.
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We do not want to subvert the rule.
We do not want to use this parliamentary
institution to gain a political point.
Wchave gained themandate of the people.
We shall rule this country to their benefit
and to their privilege, not for satisfying
the whims of certain people. May I
request Mr. Sathe not to resort to thcse
tactics. All these tactics failed in the
past when you were in power. Now no
window-wailing is going to bring you to
wer by this method. Please don’t go
g(; this.” Mr. Speaker, you  should
reprimand this Member that he should
not behave like this. (Interruptions)

MR. SPEAKER: Don’t rccord.

(Interruptions)**

SHRI C. M. STEPHEN: Sir, T heard
with patience the statement made by Mr.
Chandra Shekhar. As the lcader of my
party, through you, I would appeal to
my friends to give me also patient
hearing. The short discussion we have
had has thrown up threc matters,
One is the question about the suspension
of the rule, which I do not think I should
claborate long, for thc simple reason,
as Shri Chandra Shckhar has said, sus-
pension would be ineffective, because it
1s not rctrospective. Therefore. Tdo not
want to elaborate on that. Simply. it
would be inoperative and incflective. T
do not want to elaborate on that. It is
only with respect to the business before
the House the suspension takes place.
If sub-rule (1) is suspended, if sub-rule (2)
is to operate. then it is only under rule 176
that a motion can be made. and the
motion can be made only if the person
conc rned does not want to withdraw it,
then only he can make a motion.  Unless
it is moved, sub-rule (2) docs not operate.
Thevefore, the suspension of sub-rule(1)
subsequently is  incffective. T do not
want to go into the legal aspect of it.

Quite a lot was spoken about the
justifiability of the conduct of Shri Sathe,
in declining to move the motion. Well,
Sir, in moving this motion, in giving notice
of this motion, there were certain things
in mind. No special charges were de-
finitely made at all....(Interruptions) If
vou are going to laugh, let me go on.
Not that there are no charges. Knowing
this, this motion said, recommcnded, that
the matter must be referred to a Commis-
sion of Inquiry. Inthe mcanwhile,
another House decided thata Parliamentary
Committee be set up to consider
whether there is a prima facie . . (Interruptions)
Shri Chandra Shekhar commented ad-
versely against that Housc condemning
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the conduct of the other House and you
raised no voice against it. What I
am saying is that when they have resolved
to set up a Committee, we are not rushing
with this matter of the Commission of
Inquiry. If there is a machinery to
consider as to whether there is a prima
Jacie case, then we arc prepared to sus-
pend, or rather hold over, our motion,
which says that the matter be referred
immediately to a Commission of Inquiry.
This is our position.

MR SPEAKER: May I just interfere ?
The jurisdiction under section 3 of the
Commission of Inquiry Act is only for
this House. Therefore, the final say must
be with the House of the People. So,
when you refer to the other Housc, I may
tell you that it may not be appropriate
to refer to the other House in support of
it, becausc the peculiar jurisdiction, ex-
clusive jurisdiction, is with this House.

SHRI C. M. STEPHEN : That is
alright. To this motion amendments
have bcen moved that the matter be
referred te a jurist, to a Supreme Court
Judge or a Parliamentary Committee

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Sir, how can
he refer to the amendments ?

SHRT C. M. STEPHEN : The amend-
ments have been circulated. Thercfore,
the point is taken that this motion must
stand amended in this manncr. that before
referring it to a Commission of Inquiry,
there must be a preliminary screening;
this is the opinion that has bcen brought
out by the amendments given notice of.
If a prcliminary.. .. (interruptions) We
agrce there. Let us be charitable to one
another. T am explaining my positicn;
T am cxplaining the other point of view.
Shri Sathe will reply: T am explaining
the other point of vicw. ... (interruptions)
I am explaining as party lerder the other
point of view. The point, therelore, is
that if a preliminary enquiry......

SHRI MORAR]JI DESAI rose

SHRI C. M. STEPHEN: I do not
yield.

SHRI MORAR]JI DESAI: T rise on
a point of order. The motion has been
withd awn; thatis, not moved. Therefore,
beyond that no other statement can be
made.

) **Not record d.
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That is the rule. I do not know how the
Leader of the Opposition can now give an
explanation for it? How can he do that?
I do not understand how that can be
done. (Interruptions)

MR SPEAKER: While secking to
withdraw the motion, Mr Sathe has. .. ..
(interruptions) But the other side has also
a right to say, ‘“‘don’t allow him to with-
draw it”, I may allow, it or may not
all ow it.

SHRI VASANT SATHE: You have no
right,

MR SPEAKER: I am only hearing
about my right. At that time, theylwrewere
giving reasons for saying why I should
not allow it to be withdrawn. I may
have the right or may not have the right,
I am not speaking on that at all now.
But at that time they havc a right to say,
“Look, these are the circumtances under
which we have come here; therefore,
don’t allow withdrawal . It may be
legal or it may be illegal. That is a
different matter. It is for me to consider
and decide. But if you are supporting
the motion, that moment you come within
the Rule 180(1) because once you make
a statement in support of the motion,
the motion is moved. That difliculty
might arise. Mr Sathe in his later
observations began to give rcasons for his
withdrawing. (interruptions) So far as

you are concerncd, you must strictly say- ..

(X Interruptions)
SHRI VASANT SATHE: You are
allowing them to speak... (interruptions)

MR SPEAKER: They have a right. ..
(nte rruptions)

SHRI C.M. STEPHEN : Is it your
position that they can put forth whatever
arguments they choose to, and I cannot
rcbut it?

MR. SPEAKER : No. no. You are
rebutting it. I did not say anything
aboutit. So far asthe Moveris concern-
ed, hchasgot to confinchimsclfonlyto. . ..
(I'nterruptions) .

SHRI C.M. STEPHEN : He has done
it. (Interruptions) I am not now speaking.
I am not the mover. Therefore, what I am
submitting is, a section of the House has
thegiven expression to the fecling through
their amendments that the matter should
not be referred to a Commission of In-
quiry immediately; but in the meanwhile
........ (Interruptions)

MR. SPEAKER : The amendmentis to
refer it to a Committee of this House and
not some other House. Therefore, when
you go to the amendment, you go tothe

motion. That is why I am aying, please
donotgo to that because the amend-
ment seeks to refer it to a Committee of
this House and not of some other body and
weare not concerned with some other body.

SHRIC.M.STEPHEN : Iamonlysay-
ing that in view of the fact that some other
Committee would considcr all this, we had
decided........... (Interruptions)

SHRI DINEN BHATTACHARYA :
They are wasting your time. What will
be the reaction outside? Ifthey havegot
the moral courage, let there be a
debatc on the motion. (Interruptions).
Then it will be known, that they are not
sincere in what they were speaking so
long. Otherwise, they will be known as
coward fcllows. They are retreating
back.......... (Interruptions).

SHRI C.M. STEPHEN : I am holding
thcfloor. Let me explain  the things.
We felt  that it is absolutely legiti-
mate for the mover to take up the position
that when there is a propusal ofthe matter,
to be screenced preliminarily for deciding
whether there is a prima facie case for
reference of the matter to a Commission of
Inquiry, the motion should not be
moved. There is a perfectly legiti-
mate case for themover to take up that posi-
tion. My second point is, I had given
notice of an amendment and I wrote to the
Prime Minister for placing the correspon-
dence on the Table.........

MR. SPEAKER : You arc coming to
the amendment.

SHRIC.M.STEPHEN : Iam not com-
ing to that. I wrote to the Prime Minist-
er asking for the papers to be laid here......

MR. SPEAKER : That amecndment
can be taken up for consideration after......

SHRI C.M. STEPHEN : I am ot
referring to the amendment atall.

MR.SPEAKER : Forthetimebeing....
SHRI C.M. STEPHEN : I wrote to

the Prime Minister asking for the letters
to be placed on the Table of the House....

'MR.SPEAKER : That matterwehave
discussed.

SHRI C.M. STEPHEN: And the
Prime Minister wrote back to me saying
that heisnot prepared to place thoseletters
on the Table of the House.
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According to me, those letters are essen-
tial for discussing this motion. Those
letters are absolutely essential....... (In-
terruptions) .

MR. SPEAKER : Therefore, you want
the motion to be taken up; therefore, you
want the amcendment to be taken up.

15 hrs.

SHRI C.M. STEPHEN : I am not the
mover......... (Interruptions)

MR. SPEAKER : That issucil you are
raising, then that motion is being raised.
I am not allowing any amendment to be
spoken of.

SHRI C.M. STEPHEN : I am not
not speaking on any amendment at all.
I am really surprised at this attitudc of
yours. Mr. Chandershekhar rose and he
didno tspeak on a pointoforder;he made
a political specch.......... (Interseg tior«)

MR.SPEAKER : He wasnot speaking
on any amendment.

SHRI C.M. STEPIIEN : I am not
spcaking on any amendmentatall. Iam
only saying why the motion must not be
moved. Mr. Chandrashekhar pleaded
that the motion must be moved. 1 am
pleading thatthe motion must not be
moved. I am puttingforthmyarguments.
as to why the motion must not be moved.
Theremustbe a preliminary examination.
Thereis a body to examineit. Let us wait
till that body gives its finding. This
motion cannot be cffectively discussed
unless the Prime Minister places on the
Table ofthe House theletters he hasin his
possession.

Thirdly, this motion contains a subject
matter of national importance. I would
have expected that the party whips would
notoperate here at allbecauseitis amatter
of conscience, it is a matter of natienal
1ssue, whereas they have chosen toissuc a
Party whip. I amnotbothered about it...
seeeee.(Interruptions).

The two reasons that I have statced are,
firstly, there must be a preliminary inquiry
by a duly constituted body and, secondly,
the Prime Minister in a very very rigid
manner has withheld thoselctters from the
House to which we are entitled and only
when those letters are laid on the Table
of the Housewecan discuss this motion.
Therefore, he has a right to withdraw
the motion.

MR. SPEAKER : Shri Unnikrishnan.
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SHRI D.N. TIWARY (Gopaiganj) : I
am also a member of the House, senior
most member of the House. You are not
allowing me.

MR. SPEAKER : Mr. Unnikrishnan
has given a notice of a motion to suspend
therule. Hehas got a priority.

Senior mcmbers have a right; junior
members have a right; everybody has a
right.

SHRI K.P. UNNIKRISHNAN : Sir,
most of us came here on the basis of the
List of Business supplied to us by the Lok
Sabha Secretariat. We were under the
Impression that at 2’0 clock the statutory
resolution standing in the nameof Mr.
Sathe would be taken up. When we came
here, the first question was raised by Mr.
Gauri Shankar Rai regarding its admissi-
bility. You allowed a debate or points of
order to be raised on the question of ad-
missibility of the statutory resolution tobe
moved by Mr. Sathe. Soon after,when so
many members had stood up for raising
their pointsof order, I enquired from you
whether you had any writtenintimation....

SHRI VASANT SATHE : After that
you asked. You did it afterwards.

MR. K.P. UNNIKRISHNAN : Mr.
Sathe; the valiant revolutionary that he
is, is not a person who will run away; a
person who is a crusader for the down-
trodden would not runaway just hecause
something happened somewhere, with all
respect to the Rajya Sabha=—let us not
bring that House into the picture—and
this House is uniquc in the sense that this
House consists of the clected representatives
of the people, and, accordingto our
rules, wearc not even supposed to
quote from the proceedings of the other
House........... (Interruptions). PBecuvzisc we
want to assert the particular and unique
position of this House in terms of their
Constitutional framework of a Constitu-
tional democracy. Now, if he wants to
run away, it is his business. He is only
pursuing the politics, the command politi-

SHRI VASANT SATHE : Of Chha tra-
pati.

SHRI K.P. UNNIKRISHNAN : ....of
marionettes and wire-pullers This consti-
tutcs a grave insult to this House. Now,
Sir, what you had in your possessi cn is a
letter of which we were not aware. He
had only sent a copy to the Leader of the
House. He did not even have the court-
sey of consulting the other Members ¢f the
opposition or Groups of opposition of which
there are more than 100 or 120 innu nmla
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Now , he decides at 1 O Clock today to

give you a letter, and when the question of
admissibility is being discussed, he decides
to withdraw. My contention is that this
is a unique situtation, an cxgraordmary
situation, which was not visualised by the
founding fathers or those who made
these rules. This is because they were,
basically, very decent peoplc who believed
in sraightforward people. They were peo-
ple of great integrity. They did not visualise
a situation where these rules as well
as the basic norms of Parliamentary de-
mocracy would be thrown to the winds.
That’s why I am arguing that itis asitua-
tion which calls for application of not only
rule 388 but also 389. ButIasrcewith the
point raised by Mr. Chandrasekhar as well
astheLeader ofthe House that thequestion

is whether he has withdrawn. The
question is whether he has moved. My

contention is that the House was seized of
the itemlisted on thelist of business, and we

were only on the point of admissibility
‘when points were being raised. Now it was
only on that limited point that you had

-called Mr. Sathe. Then he decides to

run away. Now it is a moot point which

should not apply—rule 389 or 388. That

is why, I have moved the motion. 1 do

not know whcther there has been any

barter. Barter can also be between a

section of the Treasury Benches as well as

Mr. Sathe or his Party. We do not know

which section of the Treasury Benches is

involved in this game. But we on our part

stand squarely by the position that this is

animportant matter that should be discuss-
ed, but we are not for an Inquiry Commis-

sion to be set up. That is why we have

moved certain amendments.

Mr. Sathehasdccided totake.—letitgo
on record ............

SHRI VASANT SATHE : Take the
wind out of his sails.

MR.SPEAKER : Nobody can take the
wind out of you.

SHRI K.P. UNNIKRISHNAN :...take
refuge under the rules and wants to with-
draw the motion. I have no objection if
he wants to withdraw and run away.
That is his option and the option of hislead-
er who believes—I would repeat—in the
politics of marionettes and wire-pullers.

MR.SPEAKER : The scnior most Mem-
ber—Mr. Tiwary.

SHRI D.N. TIWARY (Gopalganj): I
am very sorry to say that you recognize
only 2 or 3 people who can speak very
loudly as Members of the Housc and not
the others I was standing hcre from the very
beginning to have mysay but you did not
allow meso far ..........

MR.SPEAKER : Yes.

(Interruptions)

MR. SPEAKER Yes, yes.

SHRI D. N. TIWARY : You allow
only those members who can speak very
loudly. Others should also be heard
who speak mildly.

MR. SPEAKER : Yes.

PROF. P. G. MAVALANKAR : Sir,
your ‘ Yes’ is very dangerous.
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S Y TYTAEIN 4T, 9gH & ArqW AT fF Gy
ANTE Q1IN E, TG AL (AN, §, AT FHA Iy
it ag wc wrfggar ..

Mr. SPEAKER : There was a mecet-
ing of the Business Advisory Committee
but he did not came.  Your information
is not correct.  Yesterday he was not

present.

SHRI D. N. TIWARY : He should
have written to you yesterday, © As it
has been passed in  the Rajya Sabha, I do
not want to move.’.

e, o dvadt o oy g6 | F a3
mgzﬁaﬁwma’zwﬁm’?mg.m
7€ f5 IR T R A N g A &
q TGV qT T} FAT AR | WY F @19
T U VT A fEAT | 7T FE=T Ay 79X
g7 FEFH  F gIER EO T T A 4,
MIT SHW T IQ FC TG TR, IT WY A
@A 9 AR §REfmr 2 S A A
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o §FT FT@ A g WA E, S W
7 F FEANEes §T § WaT 3 999,
WA 96T I|N g™ @9 &9, §Efg
T8 feeY & ...

SHRI VASANT SATIIE : You had
a discussion on the floods situation.
Are you not concerned with floods ?

feqr, @] g A% AT WEd F ag AT
fa game mzw - 1 gAY AR

MR. SPEAKER : I have got two
resolutions hefore me but none of  them
I can allow. Onc is by Mr. Krishna

SHRI KANWAR LAT, GUPTA ;. I
have also given mnotice of a resolution,

MR. SPEAKER I will come to

hat.

T.ct me first dispose of Mr.  Kanwar
Lal Gupta’s.

Mr. Kanwar lLal Gupta has given
notice of a resolution before Mr.  Sathe
withdrew  his  resolution  saying—this
is what he says :

“'That newspapers  indicate that Mr.
Sathe is likely to withdraw is  resolu-
tion..........

SHRI K. MAYATHEVAR (Dindi-

1): I am coming all the way from
Madras only for this. He <should be
held responsible for this.
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AN HON. MEMBER : He must pay
for your air ticket.

SHRI K. MAYATHEVAR : I am
going to sue him in the court.

MR. SPEAKER : I havc got three
resolutions before me. The first resolution
is by Mr. Kanwar Lal Gupta saying :

“ This House disapproves the conduct
of Shri Vasant Sathe in not moving
the resolution listed in item 6 of
the List of Business taking into
account that Shri Sathe and some
of his Party colleagues have pressed
for a discussion of the resolution
and the Business Advisory Com-
mittee had, at their rcquest, re-
commended fixing up a  special
sitting of the House on Saturday,
the 12th August. .., ..

¢ This House is further of the o pinion
that the aforcsaid conduct of
Mr. Sathe is beyond doubt that
charges of corruption referred to
by himn are bascless and nced no
enquiry of any kind.”’

This is one Resolution.

The sccond Resolution is given by
Shri Amrit Nahata and Shri Krishan
Kant.

““ This House wishes  to espress its
grave displeasurc and to reprimand
Shri Vasant Sathce,  who, having
given notice of moving a motion
before the House and then having
refused to do so, has commitied a
grave contempt of the House .

‘This iz the second Resolution.  The
third one is by Shri Ram Dhan :

‘“This House wishes to express it
grave displeasurc and to reprimand
Shri Sathe who, having given a
notice of moving a motion before
the House and then having refused
to do so, has committed a grave
contempt of the I{ouse.”

Befors I go into the Resolutions, I
will dispose of the contentions raised up
till now. Shri Gauri Shankar Rai and
Shri Kanwar Lal Gupta raised an objection
to the admissibility of the Resolution in
question.  (Interruptions). These objec-
tions necd not be considered now. They
did not press their objections.  Morcover,
these objections become irrelevant in
view of the withdrawal of the Resoluticn
by Mr. Sathe.
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SHRI DINEN BHATTACHARYA :
It wasnotmoved. Let him first move and
then apologise before the House and
then it will be withdrawn. (Interrup-
tions).

MR. SPEAKER : Mr. Saugata Roy
and Mr. Unnikrishnan have moved
under Rule 388 to suspend Rule 180, sub-
clause (i).

SHRI RAJ NARAIN (Rai Bareli): Is

it for futurc ?

MR. SPEAKER : The suspension
prayed for is not permissible under the
rules because there is no Resolution
before the House. Moreover, I am not
very clear whether Rule 388 applics only
to motions or also to Rcsolutions. It
applies to motion and not resolution
under our rule. Resolution 1s scparate
from motion. They are dealt with
scparately. I nced not go into that
question at this stage as I think that the
suspension prayed for is not permissiblc
under the rules, though they are justified
in mentioning that a great deal of in-
convenicnce has been caused by sum-
moning this Housc on a holiday and
making the Members come from distant
places.

SHR({ VASANT SATHE : No, Sir.
‘They came here because they have
another  Resolution  (Interruptions) under
item No. 1. They came only for the
motion on  floods.  (Interruptions).

MR. SPEAKUER : T do not know.
T am only referring to this.  (Interrup-
tions). When notice of this Resolution
was given, both by Mr. Sathe and Mr.,
Stephen, the Leader of the Opposition
came and said that this Resolution must
be taken up for discussion at a very carly
date. [ thercfore placed the matter
before the B.A.C. despite the fact that not
suflicient time was available for discussing
new resolutions in view of the calender of
work.

Taking into consideration the im-
portance of the resolution, the Business
Advisory Commitice  thought that we
should sit on a holiday and cdispose of
this resolution.  The mecting was there-
fore called mainly to consider this Re-
solution.

Tt i3 onlv after we decided to discuss
this Resolution that we thought that some
time of the day might be made available
for another Resolution relating to Floods
in Northern Tndia. (Interruptions).
Please don’t disturb mie when T am giving
my ruling. I did not say, it is not im-
portant. Even if Mr. Sathe had informed

me yesterday or day-before-ye sterday that
he had no intention to move the Resolu-
tion, we would then have robably
countermanded the sitting. The other
motion could have been taken up on
some other day. (Interruptions).

I am surc scveral hon. Members

must have come from distant places for
attending the meeting......

ot o @ owye o (g ) o oaga @

I qE B ATH A TAQ g AN Y BIEHT
fad g @ R g s &

MR. SPEAKER Therefore, I see
force in thc observations of  several
Mecmbers of the House when they say
that they have been greatly inconvenienced
by the Motion not having been with-
drawn earlier, if Mr. Sathe really wanted
to withdraw it.

In cases of this naturc it is but proper
that hon. Members of this House must
look to the convenience of others also.

Moreover, this is an extremely im-
portant Resolution—more  particularly
in view of the fact that the jurisdiction
to deal with it under Section 3 of the
Commissions of Inquiry Act is exclusively
that of this Housc. This House has now
been deprived of the opportunity of
discussing this matler on a technical plea
taken under Rule 180 (1).

SHRI VASANT SATHE : I have a
substantive right—right as a Member.
It is not a technical plea or a procedural
thing. It is a substantive right. There-
fore, please don’t say ‘technical’. ...

MR. SPEAKER I do think that
the rules in this regard require to be
modified, so that the House may not be
deprived of the opportunity of discussing
important motions by manoeuvres by one
party or the other.

Now, having considered this matter,
I do not think I will be justified in con-
senting to the motion of Shri Saugata Roy
and Shri  Unnikrishnan for suspension
of Rule 388.

Now. I come to these Resolutions given
noticc of : These Resolutions have not
mentioned the rule under which these
Resolutions are to be moved.

SHRI SAUGATA ROY : You please
hear us....

MR. SPEAKER : I am hearing
everybody.
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Therzfore, I woull lik: to be satistied
how it is permissiblz for me to admit
this Resolution.

I will nbw call uno>a one by on», all

SHRI GAURI SHANKAR RAI : I
wish to makc a subimission. ...

MR. SPEAKER : You have not given
-any notice.

SHRI GAURI SHANKAR RAI
I am onapointoforder. [ cangiveyou
‘my opinion how you can handle it....

MR. SPEAKER : There are others
who are more comp- tent, who have
-given notice. So, that point, how that
R-=solution can be atmitted, must first
b: m:ntioned by those m :mbers. Now,
Mr. Amrit Nahata.

SHRI AMRIT NAHATA (Pali):
Sir, you yourself, in your lrarned ruling,
have explained th: circumstances in
which this Motion cams up)before this
House.

Sir, the hon. L=ad=r of the Opposition
and Shri Vasant Sathe, both, impressed
upon you ahout the urgency of this
motion. The Business Advisory Com-
mittee gave sp-cial tim* for discussion
-of this Motion.

‘Tais Housz was sumnoazd to sit even
on a.... (Interruptions)

MR. SPEAKER : I want to know
the rule under which I can admit it.
(Interruptions).

SHRI VASANT SATHE : [ have
withdrawn it. After that, I am withdraw-
‘ing myself. After this, if you want to
hcar anybody...... (Interruptions)

MR. SPEAKER : Mr. Nahata.

SHRI C. M. STEPHEN : What is
now going on, is a most unprecedented
procadure. There is a motion, and you
call the Memb>r. The Mermber said,
“I am not moving the motion.”” Nor-
mally, this must be the end of it. A
whole round of discussion went on,
and now, ccrtain motions you read
out which would be in the character of a
breach of privilege or contemnpt of the
House.  You have eot to decide whether
an exercise of the right of a Member in
declining to move a motion, is a breach
of privilege or not. Now you want to
hear. There is nothing to hear about
this. You are now proceeding and giving
.« toram for persons to speak whatever
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they want to. You are bchaving in a
manner which we cannot normally expect
of a Spcaker. (Interruptions). So, if they
want to speak, they can speak. (Infer-
ruptions) I would like to know what is the
next stage you are proceeding to. We
also want to know what is the next
stage you are proceeding to.  You have
now called Mr. Amrit Nahata. He has
started speaking. What is the matter
he is speaking about ?

MR. SPEAKER : The motions be-
forc me are not privilege motions.  There-
fore, they do not fall under rule 222.
They are substantive motions ; and I
want to know how thcy are admissible.

SHRI C. M. STEPHEN: For a
substantive motion. therc is a method. 1t
can only be under rule 184. Tt must
come under. .,,

MR. SPEAKER : That is what I am
asking.

SHRI C. M. STEPHEN : No, no.
That cannot be the excuse. Itcan be by
a specific rule and notice is necessary.
You cannot foist a motion, and to decide
whether a motion is admissible, carry on
a discussion. That is what you are
allowing. Do you mean to do likc that ?
I would like to know. There are cer-
tain procedures. The motion must come
before the House. It must go  through
the Business Advisory Committee. You
must decide its  admissibility therc.
(Interruptions) Not here. Not here.
The admiissibility of the motion ?  Not
here. Has it ever happened ? (Interrup-
tions). We will not allow this to happen.
We will not allow. We¢ will not allow.

At this stage, Shri C. M. Stephen and some
other hon. Members came to, and stood in the
well of the House.

MR. SPEAKER : Mr. Nahata.
(Interruptions)

SHRI C. K. JAFFER SHARIEF : You
are cstablishing a new procedure.

(Interruptions)

SHRI1 C. M. STEPHEN : No Sir, no,
Sir.  You do what you choose. No, no.
We will not allow this. Youdo what
you do ? There is a limit. There is a
limit.

(Interruptions)

MR. SPEAKER : Therc is a rule.
Rule 184. Please read it. Whether I
consent or not is a different thing.  The
rule is there.

(Interruptions)
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MR. SPEAKER Order, order.
There is rule 184. The question whether
1 consent or not is a different matter.

8hri Nahata.
(Interruptions)

MR. SPEAKER : 1 am asking Mr.
Nahata to speak.

SOME HON. MEMBERS: No.
(Interruptions)

MR. SPEAKER : Rule 184 s
ere.
(Interruptions)

MR. SPEAKER : The Leader of the
Opposition is under wrong impression,
It was given to the Secretary........

(Interruptions)

MR. SPEAKER: I am hearing
him under what rule it should be done.

(enterruptions)

_MR. SPEAKER : Leader of the
Opposition, I am clarifying the position.

(Interruptions)

MR. SPEAKER : You don’t hear
me. How can I hear you ?

(Interruptions)

MR. SPEAKER : The motion was
given to the office. It has been given

to the office.

(Interruptions)

MR. SPEAKER : Why don’t you
hear me ? You are trying to dictate

to me !

(Interruptions)

MR. SPEAKER : I am hcaring them
oly on the admissibility. I am not
hearing them on any matter other than the
admissibility. ¢ How that resolution is
admissible *-—only on that T am hearing.
Beyond that, I am not hearing them on any
point. (Interruptions) 1 won’t allow any-

thing. . .. (Interruptions).

SHRI C. M. STEPHEN : I want to
make a statement. I also have some
right.  (Interruptions).

MR. SPEAKER : You also have a
right. I too have a right. Please hear
me first. I make this very clear. I am
not hearing any Member on anything other
than the admissibility. Nothing more.
If anythi ng else comes in, I will ¢xpunge
from the record.

SHRI C. M. STEPHEN : I rise on a
point of order.

MR. SPEAKER : Point of order
against me ?

SHRI C. M. STEPHEN : No.

MR. SPEAKER : I make it ve
clear. The resolutions have been mo
here. I want to know how they are
admissible. Beyond the admissibility. .

SHRI SHYAMNANDAN MISHRA:
(Begusarai) : Given notice of, not
moved. (Interruptions).

MR. SPEAKER : Beyond admissi-
bility, T am not hearing anybody. 1
am only hearing on the admissibility. If
I feel inclincd that it is admissibrc, I
will call upon the other side also.

SHRI C. M. STEPHEN: I rise on a
point of order. My point of order is
this. There are definite rules, where-
under only matters can come up in this
House. Matters as are listed in the list
of Business only can come up and nothing
clse can come up before the House.
There is no other rule. For a motion to
comeup before the House, there are certain
methods. The method is, a specific notice
has got to be given to you through the
Secretary-General. You have got to
decide on the admissibility. Never has it
happened in the history of this House when .
the admissibility of a motion is discussed
on the floor of the House. You have got
to decide it in your Chamber. Now,
three motions have been given. You
have stated it out and you have called
for opinions. Under what rule, I do not
know. Under no rule, the admissibility
of a motion, such as the one here, can be
discussed here at all. Therefore, that
is without rule. May I submit one thing? -
When we declined to move this resolution
normally that should have been the end
of the matter. (Interruptions) There was
no othcr businessin the House. But under
the gusise of something or other, speeches .
arec being made; we Dbear with it. [
kept quict, silent.. ..., ..

SHRI DINEN BHATTACHARYA:
No, no.

SHRI C. M. STEPHEN: It went to.
that extent. But when 1 rose......
gnterruplioru) It is elementary that an

pposition, however, small, must have
its say on the floor of the House. When
the Opposition rises, if you are shouting
it down, then the Opposition has no
place. You are now driving us to a
corner. (Interruptions) Not you, but the-
whole proceedings here is driving us to»
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a corner. May I say, we may be small in
number, but we have got an authority
or right to have our say here. T tell you
I swear by God, I will fight if we are
driven to a corner.

The point of order is, the admissibility
of this motion cannot be discussed on the
floor of the 1lousc. You can consider it
in the Chamber and give your ruling,
put it under *‘no datc vet named’ motion,
bring it before the Business Advisory Com-
mittee and then bring it here. There is
no rule. which permits a discussion on the
admissibility of a motion on the floor of
the House. 1 rise on a point of order
-objecting to that.

(Interruptions)

oY SEA AT €L 2 AU @TT AF AR
&1 fro |13 F Y @I TAT §, A7 FATATLIA
& ot ST gam &) SET T AR AT W@ R |
& g FgA1 g g fF quER 9@t w7 dg #W
@Eﬁﬁﬁi’“ﬂﬂ‘ﬁﬂ?@&ﬁ??’@ﬂ:
o forar g, SR A1 WAEH AT T E )
oo (STTEA) . ...

MR. SPEAKER: There is no point of

order; I do not allow it. We are on a
different motion.  (Inlerruptions). Don’t
record.

(Interruptions)**

STHRI GAURI SHANKAR RAI:
A piquant situation has arisen today in
the House. The Lcader of the Opposi-
tion in the most disgraceful manner has
raised a question. 1 am not going to talk
anything about that. But the thing is
that the House stands duped and de-
ceived. There 1s a rule: 1 tell you what
is the rule. There is rule 38q regarding
residuary powers of the Spcaker. The

osition has come to be that on a very
mmportant matter of discussion. they have
just sabotaged the discussion. Tt is very
clearly proved that they have misucd the
‘House...... (Interruptions)

"MR. SPEAKER: I am not allowing
that. Don’t record.

SHRI GAURI SHANKAR RAT :*#

DR. SUBRAMANIAM SWAMY :
I draw your kind attentton to rule 194
‘which says

““If the Speaker is satisfied, after calling
for such information from the mcmber
who has given notice and from the
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Minister—in this case, the Ministry of
Parliamentary Aflairs—as he¢ may consi-
- dernccessary, that the matterisurgent. ...

MR. SPEAKER: That is about a short
duration discussion. That has nothing
to do with this.

s} gww ¥ ARTEM  qEY | WA R,
ROUFT & A7 349 FTFAT 9 HT AT
Ramm agm 1 w9 K g fFoen
qEETE & A1 @iEfy I dR F1 A9 §
Sedd g @ fraga FEm fF qumw Har
&, §F AT T qSA A SHA TEATT & q@gH g
9%, g M AT Tfgx T A § AR Y gETH
HEl S F weAr T agi wifex <oy €, F
ST AT Fagea § | SfeA (swwEw)

i

MR. SPEAKER: This has nothing to:
do with it. Rule 349 is about maintairing
silence.

! gww 37 Awmw g d faam 349
§1 FATA 9 F qET 42 FACAT T 99T IT @I
§ | 7O @Rz A% AR g | A A SN
W FEAEY El, 99 & A @S ww "I
JeSH FT FATASF & | o

fraw 349 FAH oF AgA AN AT |
fad  qet & grU St B W W= fwaT Ty,
& ox T8 gz % ¢frmA & faaw 349, O
9 & dgd AITAT FIYW IoTA1 § W Fgal
g f¥ =9 fraamaet & faaw &1 9] Sedwm
fegqr T &1 9@ SewwA fwaT oA § | /5w
§ [aEqT T @A T AIGH) FF 21 AW
g qIEqT JATq @A F A Gt sgaeam a1
AW FT AF9 § | (sawam)

SHRI KRISHAN KANT: I want to
speak on the point of order raiscd by Mr.
Stephen, so that you can proceed with
the other thing.  He hassaid thataregular
motion has to be given through the Secre-
tary and then you decide; it cannot be
decided in the House. According to rule
185, I have given notice of the motion
under rule 184 to the Secretary. We
gave it here, and it was handed over to
you. It has been regularly given through -
the Sceretary to the Speaker. Now, what |
I am saying is this. Rule 184 says:

‘‘Save in so far as is otherwise provided
in the Constitution or in these rules, no
discussion of a matter of general public
interest shall take place except on a
motion made with the consent of the
Spcaker.”

I have given this motion through the
Secrctary for your consent and you, in
your pleasure, have asked whether it is

@¢Not recorded.
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admissible or not—to make up your
mind. Thercforc, what I .say is that
M. Stephen’s point of order should be
rejected, . ..

MR. SPEAKER: Tell me how it is
admissible, undcr what rule,

"SHRI KRISHAN KANT: I was only
confining mysclf to the point of order
raised. ...

SHRI C. M. STEPHEN: The notice
must have been given, under rule 332,
before 10 O’Clock.

SHRI KRISHAN KANYT: Rule 186

says:

““In order that a motion may be ad-
missible, it shall satisfy the following
conditions, namely; -

(i) it shall raisc substantially one
dcfinite issue....”

This motion that 1 have given raises onc
substantial issuc—to express its grave dis-
pleasure and to reprimand.. ..

MR. SPEAKER : You are complying
with that. But vhu have not complic
with the time stipulation. Tt must have

been given before 10 O’Clock in the morning.

SHRI KRISHAN KANT : Mr.
Saugata Roy’s motion was taken up and
discussed. .

MR. SPEAKER : No motion can
be taken up unless notice of that has been
given before 10 O’clock in the morning.

SHRI KRISHAN KANT : Mr.
‘Saugata Roy’s motion was taken up.

MR. SPEAKER : How do yosu come
in ? The rule provides that for all
substantive motions, notice shall be
given before 10 O’clock.

26 hrs.

SHRI RAJ NARAIN : By suspending
‘the rule, the motion can be taken up.

MR. SPEAKER : For that notice
:should come. .

SHRI KRISHAN KANT : Under
Rule 184 it shall be restricted to a matter
of recent occurrence. 'What has happen-
ed in the House and what they have done
is a matter of recent occurrence.

MR. SPEAKER : That may be good
reason for you.

SHRI KRISHAN KANT : That is
why I want under Rule 184 you decide
about the admissibility of the motion in
the Housc itsclf.

MR. SPEAKER : Thbhat is a good-
reason for you to cuome with a  substantive
motion according to the Rule. But it
does not arisc.

Dr Subramaniam Swamy : Pleas: see
Rule 333. This is not an onsmal motlon,
this is a contingent motion. L

MR. SPEAKER : No, no. Itisnota
contingent motion,

SHRI K. RAMAMURTHY (Dhar-
mapuri) : I am on a point of order.
What Shri Saugata Rev and Shri Unni-
krishnan have given notice of is for sus-
pension of the rule. What Shri Krishan
Kant has given is @ substantive motion,
and it comes under Rule 332 and it can
be taken up only on Monday and not
now..... (Interruplions).

SHRI SAUGATA ROY : Regard-
ing admissibility, rule 186 gives the cri-
terion.But the point made by Mr. Stephen
that the admissibility of the motion must
be decided by the Speaker in-this Cham-
ber. .

MR. SPEAKER : That may not be
correct. Many times it has been decid-

ed here.

SHRI SAUGATA ROY : Rule 187
says :

““The Speaker shall decide whether a
motion or a part thereof is or is
not admissiblc under these rules
and may disallow any motion
or a part thereof when in his
opinion it is an abuse of the right
of moving a motion or is calculat-
ed to obstruct or prejudicially
affect the procedure of the House
or is in contravention of these
rules.”

So, nowhcre it says where the Speaker
has to take a decision, wheher it should
be in the House or in the Chamber.

-

I am not going into the merits of the
case. Ifthe question isaboutthe contempt
of the Housc committed on the floor of
the House, nobody comes the next day
and gives a notice. The House has to
take notice of any contempt ofi t summarily
and immediately And can accept a motion
or cannot accept a motion regarding that
contempt of the House. it is a matter
which happened just now. So, all I
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wanted to say is that there is nothing in
the rules which prevents you from ad-
mitting it.

MR. SPEAKER : No notice under
Rule 222 has come to mc.

SHRI KANWAR LAL GUPTA

I am strictly on the admissibility and I
will not take any other point.Sir I agree
with Mr. Stephen completely. If you
sce rule 332 1t requirs that the notice
shall be given before 10 O’clock. So far
as I am concerned, I gave the notice. .
before 10 O’clock and that is thcre and
your office will bear me out that you re-
ceived the notice before 10 O’clock.

Now, Rule 184 says :

““Save in so far as is otherwise pro-
vided....” My notice...

MR. SPEAKER : Your motion is a
centingent motion. Under what rule
can I admit a contingent motion ?

SHRI KANWAR LAL GUPTA :
You kindly listen to my submission, Sir,
I gave thc notice before 10 O’clock.

Mr. Speaker : Quite right.

SHRI KANWAR LAL GUPTA :
That condition has been fulfilled. Now,
it should be a matter of public importance.
It is a matter of public importan ce and
Section 3 of Commissions of Inquiry Act
Says

‘“Either the appropriate government
shall be satisfied that it is nece-
ssary or the House of the People
or, as the case may be, the State
Legislative Assembly shall pass a
resolution, the inquiry should be
into a definite matter of public
importance.”’

These are the two conditions and you,
Having been a Judge of th Supreme Court,
kntow K.B. Sahay’s casc, AIR 1969,
Supreme Court 258 at page 26e and
Bakshi Ghulam Muhammad’s case, AIR
1967, Supreme Court 122 at page 128.

There they have clearly said that it
is enly the House of the People who can
decide about the cnquiry.

MR -SPEAKER: This is not a point.
You come tothe admissibility.

SHRI KANWAR LAL GUPTA
Therefore it is a matter of great public
importance. I gave this notice in time.

MR. SPEAKER : Quite right. Your
contingent motion says if he withdraws,
How is it permissible ? Under which
rule ?
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SHRI KANWAR LAL GUPTA :
Let me read Rule 184.

‘‘Save in so far as is otherwise provid-
ed in the Constitution or in these
rules, no dicussion of a matter of
general public interest shafl take
place except on a motion mede
with the consent of the Speaker.’

Of course, I agree, it is you who sh ould
decide finally. But it is a matter of public
importance because this matter was con--
sidered in the Rajya Sabha.

MR. SPEAKER

No Body disputes
that.

SHRI KANWAR LAL GUPTA
So, my motion is before you. Read Rule
185.

“‘Notice of a motion shall be given in
writing addressed to the Secre-
tary-Genral®’.

That also I have fulfilled. You read
Rule 186.

‘‘In order that a motion may be
admissible it shall satisfy that
following conditions ; namely :—

(i) it shaH raise substantially one
definite issue ;

(ii) it shall not contain arguments,
inferences, etc. etc.

(iii) it shall not refer to the conduct
or charter of persons except in
their public capacity;

(iv) it shall be restrited to a matter
of recent occurrence ;

(v) it shall not raisc a question of
privilege,”’ and so and so fc1th.

So far as Rules 184, 185 and 186 are
oconcerned. I have complied with these
conditions. Now come to 187.

‘“The Spcaker shall decide whether
motion or a part thereof is or is
not admissible under these rules
and may disallow any motion or

rt thereof when in his opinion
it 1s an abuse of the right. .. .**

You are quite competent to disallow
my whole motion or apart thereof. So, I
have complied with all the rules. I have
fulfilled all the rules. I gave a notice and
it is before you. But it is a matter of public
importance’ and, particularly because
this issue was raised in the Rajya Sabha and
there is a recommendator, position; they
are nota final authority.
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Therefore, may I requst you to accept
my motion and allow mec to move it ?

That is all.

MR. SPEAKER : 1 shall dispose of
the matter raiscd by Mr., Kanwar Lal
Gupta. Shri cupta’s motion is a contin-
gent motion. It anticipates a discussion.
1 am disposing of some other matter.
(Interruptions).

SHR1 SHANKAR DEV (Bidar) :..
*&(Interruptions).

MR. SPEAKER : Don’t record.

SHRI RAM DHAN (Lalganj) : Sir,I am
on a point of order.

MR. SPEAKER : Isiton Mr. Gupta’s
motion ? Shri Gupta has given a notice
in the morning. But it is a contingent
motion which, under the rules, is not per-
missible.  Further. the motion is violative
of Rule 186(ii). HMence the consent is
refused.

SHRI AMRIT NAHATA : Sir, my

subruission 1s this ...

MR. SPEAKER : [ am hearing first
those who gave resolutions on this point.
how they are admissible.

SHRI AMRIT NAHATA : Sir, the
only objection of Mr. Stephen to  the
admissibility  of my Motion is that it was
not given notice ol before 10 O clock.

Now. Sir. thete  are certain motions
which, in the  very nature of things,
Just cannot follow this particular rule. 1
give vou certain examples,

Suppose a Member wants to move
a closure motion.  Would he need to give
any notice of it before 10 o'clock ?

MR. SPEAKER : No.
SHRI AMRIT NAHATA : Supposc

a Motion is moved for extensicn of time of

the Housc.
MR. SPEAKFER : He does not give

notice,

SHRIAMRITNAHATA : Therefore,
first, it should be taken for granted that
all motions invariably need not be notified
before 10 o’clock. This is my first point,

My second pointis this : My motion
relates to an incident that has happened
in this House. of which I had no prior
knowledge.

Thirdly, it is in Logical pursuance
of your own ruling and it is in pursuance
of the feelings expressed by the Leader
of the House.
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Lastly, Sir, youhad already called me to
speak on the Motion ....

MR. SPEAKER : No. no. only on
admissibility. I am not calling for anything
else. You are making a mistake ..

SHRI AMRIT NAHATA : Time
factor is not relevant because it has arisen
on an cvent that has taken place in the
Touse, two hows ago.

MR. SPEAKER : Ram Dhan...

SHR] KRISHAN KANT : 1 have
one submission to make. I would not
like you to dispose of this motion if it is
to be rejected 10 the point of 10 0o’clock
almissibility. It may be taken up on

Monday...

MR.SPEAKER : Youcan gve notice.
Same notice you can give. 1 have to place
it before the BAC.

Y TWER : WEAW WeRky , W G4

e F NI AGIIST & IAR @ IZE ...

MR SPEAKER :  Letus come to admissi-
bility.

SHRIRAM DHAN: lam justgiving
vou an example about admissibility of a
Motion.

Suppose Mr. Stephen, Leader ot the
Opposition throws or hits by a paper
weight lying on the Table of the Heuse.
(interruptions) Plcase allow me. 1 seldom
speak.

SHRI C. M. STEPHEN : I am unlike
you. Sir, he presumes too much.  Why
doyoumisrepresentme ?

MR. SPEAKER : [ have already ruled,
Mr. Ram Dhan.

SHRI RAM DHAN : T say ‘suppose’.

Then, [ withdraw it, and I say, suppose
a Member does it ; or T may do it ...

MR, SPEAKER : 'Thatisnot on admi-
ssibility.  Let us come to admisisbility.

SHR1RAM DHAN : Let me have my

say.

oY g9 W A |
s w7 Hifey i w wea ey 9T gEm

¥t %, @SN T HEVT T A1 WY gH A
#wr !

*Not recorded.
2290 LS—j4.
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MR. SPEAKER : [ am removing
everything other than admissibility.

Y AR EF:  4AT g4 AT & A B
HraT agl GEd ! A7 A J07 B T T4
T E ...

MR.SPEAKER : Thisisnot admissi-

bility, Mr. Ram Dhan. No, I am not
allowing.....

SHRI RAM DHIAN : Why ?

MR. SPEAKER : Thisis not about
admissibility of th= m»tion. T have: called
you to spzak only about the almissiblity
of the motion,

st THgR 2 wa A §r #5 oy feafy
gar W, s gwa @ifye,  wzresz fem

gﬁ@am T 99@ET efiFT H N BF
7

MR. SPEAKER : It does not matter.
I can stand it.

StoTAgs :oga drfwg, W qO A

ghm

o fFara &% forr & Fn el A A
afase A4g & 99 % faars goa W
d mg?  wafay Fww & FEATARAE L.

MR, SPEAKER : It has nothing to
do with this

st TAmA o F agFzw g v g A
@ WX § , S & gefre e =ifgw

MR.SPEAKER : Tamonmy legs.
(intorruptions)

MR. SPEAKER : Everyb>ly wants
to b2 th~ Chairman hers, Now Mr.
Mavalankar,

PROF. P. G. MAVALANKAR : As
yoa havz rightly directed, T am just now
strictly o2 the question of admissibility,
1 am not giving expression about the con-
tents of the g motions that have been moved
in the House not moved but read out by
my firiends, Mr. Krishan Kant, Mr Kanwar
LalGuptaand Mr Amrit Nahata.  Three
sets of rales have bzen quoted. I invite
your attention to rule 389, rule 332 and rules
184 to 188.

With regard to rule 389, it seems to us
and many of us I also somztimes make
such mistakes that rule 389 talks about
uatimited residuary powers. I will not
readl it out. The House knows it. In
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this particular matter about admissibility,
we cannot have recourse to rule 38g,
bzcause it deals with residuary powers...

MR. SPEAKER : When there is no
special power.

PROF. P. G. MAVALANKAR ... and
it does not deal with the reservior of
powers - The Speaker cannot go on
drawing from the reservoir, under rule
389. Otherwise, all the rules from rule 1
to rule 488 will become . meaningless and
infructuous, Rule 389 has a limited

purpose.

Now, rule 332 is not obviously adhered
to, as you have pointed out, and as our
friends also pointed out.

NowJI come to rules 184 to 188. I
must tell you frankly that although the
provocation for giving this motion may be
justified, the fact is that neither rule 184,
nor 184 onwards upto rule 188 gives any
power to any Member of this House to
move a motion suddenly like this and get
it admitted byyou. Because of what
happened to-day, they can certainly move
these resolutions or motions, if they like,
in a normal way ; then, you can put
it under rule 189 and print it in the
Bull~tin. Then, if the House wants to
find time it can go to the Business Advisory
Comunittee. Thenitcan discussit. That
is my contention.

st A IW st (wrw ): weAm
AERA, UL ardar d gz At Argar g f®
FAr o 3T Safwd 7 g =nfgw 4@
AT g & GUTET GgA F EW F | 3UT
FIF LI AN, A F A faaa F, A F
g aar arfey f g ars faaeg § T a5y §
oT fraw e aa A s asy § | (sagad )
faaer arert v GvaAr a0ty v IawT T30 0a7
& i TmaEt sy AT aarafzn Faa
IT T qg FSAT F 1 AVIANRATAH &
grrfar :

¥ uFarad AgERAARA gFF  mraaar
dMifeg AFTITFFTL T FL (3q9707)
¥ 7T AITH AL F, TEANF GG
F3f T Adr AT FLARY FAFIEARER
g1 732 % @y Nfex F AT w9
R

MR SPEAXER ¢ Youarzinthe best

psition to advise.

SHRI K.P. UNNIKRISHNAN :

You have not heard m= oa this point.

MR. SPEAKER : I will hear you.
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ol TN ATO@or VAT, §F 937 F 9L
T AT AGNT TAT R TF AAFT AT A5 § |
frea sfy gafa aegararsrad & 93 7%
frar T3 § ——ardar ac faRreq #rad
FAE I FAqF 4777 FIA0 T0ga0 §, AT
I TEARAT & Mfagar #9106 wT aga
AAGT QR {11 T @ &

“AM:m":r, inwhose name a resolu-
tion stands on the List of Business
may, when  called upon,
withdraw the resolution and
shall confine himself to a mere
statz.n:at to that effect.”’

Tg QM | TgEwE T AR
9§ q8ar wWgar g fr sar wna fEE
F< ﬁwwmmﬁaﬁ: g WA I9-
T F T FL 7

Why this discussion ? I ask you.

It 15 not on that

MR. SPEAKER :
discussicr.

By TR ATIIEO . WA A AU CATIRE
g wrEr ¥ fr w7 odE froer w2 P,
AT FI0 FAE BT AL weFeer g 7 arse
gAwRT g1 war feer A s fora iso
& garfas oA gEArd A g7 A4 fEar W)
I FKT ATIA A (A1, AV EA0 AT 7 W fw
EN ITRLTIE wFEecr JF & grsa Ar0a ?

What are you going to do ?

TAANT T AT A ST AT @E | | T8
Fgar AEAT § fa =gt A farmr FT HAMA
g, farei w0 owaw F o7AT gar Tifgn

NG atrma'r q:r’r grarar qfEm ﬁrmq‘#
qoar g & A wr T ATE A ALS ATAT,
tu:r‘rw:r ar rrrf z a7 fas  Fifwm,
o1 ?rmawr FAar § 1w S qfemdr g |

T | HITF AT *“T fr:

Let me hear ; Let me hear.

MR. SPEAKER : I have to do it to
you. What can [ d» with pzople like
youwhoinsiston it ?

st T A ;- &

BRSO
It is a quution of ‘admissibility g7y

AT T A AGTTE 2 W9 tF B Ua
o fauer & gAT a1 T FAN T B A
99TET T A<E FY G WG M fETFIAT A
FTIFTEY G T T ¢

MR. SPEAKER 1 suppose you will
apply this rule to yoursself also.

Y WA@Y ;. TEfAY giT S FT A
fardy &fF wa® N udTeaaeaT d 7 q9F
foed @agT # Aglar W7 afwr e

T §g9 & | g8 s afwge lﬂ ﬁé
4 ﬁwwfmzziargw & W unjdew

W § WRgaR wmfa gy aga ﬂ"}'(
T, T q'cwaﬁ'(aaaamtzén ag
e ® w1 aff g, g 0w
"2 faw W qusw W, Tg Sear )
qITA &, 4g FAAT B I & W AT ®
frawi® garfas agaam | gafaw AQmeaT,
3 fss =g @3q F amar st w9 gfag q@y
Fr #afer Y Ffza 7 = Qfvw 1 saaga &
wmﬁm'& 9 g @ € & A
IET F WYl & vgA Aear § fF IR 3z
M #1 FT WEE T, EAES R |
gy A1 1 & SOEY qTw & | § AT FEAr
wigar g foen safv@ 4 ¢, agrad§ Ak
agaa AT AYian Rk frgAedr &, 99 agd
wEArE g 2, agma # waAiE fowsr agi
2161 | sirmenaa g, 98 fewarma frmramarg
aleq agwa &1 feedma fgaT i aew@
T &

gﬁiﬂoﬁa’%m

13

M

MR. SPEAKER I agree with you
Mr. Raj Narain ; we have to remind cur-
selves of thise

SHRI K.P. UNNIKRISHNAN : I
have great aflection for Raj Narainji but
being lectured to by a Mcmber who  has
himsell bean Lauled wp for misconduct

wus i bit too much.  Anvhow, this is an
extra-ordinary situation.  “Lhe House s
responding to an «xtra-ordinary sitvation

for which there has becn no precedent,
The issuc avises (1) whether notice is in
order, whether if a2 Member has given
notice it could be taken up for discussion,
(2) what does it relate to and (3) whether
it is a motion or resolution. There is a
substan tial ~ difference  between motion
and resolution. The contents are also
very important because if it is a privilege
issuc, it 'has to go, to procced from 222
onwards. But there have been occasion:.
in dealing with strangers in the House, in
dealing with  disorderly conduct by
people in the visitors* gallery; T recall
there had been a number of occasions,
when the House discussed these motions
and come to a conclusion; not only that
but also sentenced people. Thers have
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been numerous such examples such as
throwing leaflets found in gosacuion of
bombs, ctc. That is a different issue.
What has happened there? A situation
arose which could not have been foreseen
earlier except by you and by the Leader
of the House who were in the possession
of a letter or a document sent by the
member in whose name a statutory resolu-
tion was standing in the list of business.
The House was taken by surprise. The
House was responding to the situation.
Now the question is whether it constitutes
a privilege issuc because it is misconduct
or whether it is simnply an issuc where the
House can itself dispose of the conduct
of a mmber which is unbecoming and
derogatory to the dignity of the House.

But even if a motion of this kind is given,

I think you can only accept notice. The
question of raising it befor¢ 10 o’clock
does not arise because the occurrence of
this misconductor whatever it is happened
only after 2 o’clock. The House was

surprised. The members responded to
the situation. So, the question of giving
earlier notice does not arise. It depends
upon whether you regard the content of the

resolution, i.e.the conduct of the member

basically as a matter of privilege or the

Housc wants to express its disapproval,

because you cannot take away from the

House also its basic right. The House

has a right at any time to suspend the

rule. The House has a right to do any-

thing with it but not you. 1 agree with

Prol. Muavalankar that you cannot decide

the issu¢ under rule 489. Basically the

reservoir of power is in the House itself

and only the House can decide. But

[ personally think that it would be better,
since: you will be laying down a precedent
that you admit this notice and fix up a

time latter. That is the only question

that you have to decide.

SHRI EDUARDO FALEIRO
(Mormugao) : The incident which
has triggered the present situation, namely,
withdrawal of the resolution by Mr.
Sathe has been most unpleasant for most
of us, if not for all of us. The question
that arises, is though the incident has been
unpleasant, whether a member can be
censured when he takes shelter under
alegal right or a right which may be a
technical right.

MR. SPEAKER : I am only hearing
on admissibility.

SHRI EDUARDO FALEIRO : Rule
180(1) says :

*‘A member in whose name a resolu-
tion stands on the list of business
may, when called upon, withdraw
the resolution, and shall confine
himself to a mere statement to
that effect.”
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So, it may be a technical right, but he has
got that right. In such circumstances,
can he be censured ? I am saying, ‘no’
on the basis of a recent precedent, which
relates to the very resolution itself. If
you look at the resolution it says :

“‘T'aking note of the signed statements,
public uttcrances and Press
interview by Shri Charan Singh,
former Minister of Home Affairs,
published in the Newspapers on
3oth May, 1978 etc. etc. and
in thenews magazine ‘Sunday’. .””

The whole issue has thercfore, arisen from
statements madec in the press by the former
Home Minister and you ruled the other
day that there is no duty imposed on a
Minister to make a statcruent in explana-
tion.

MR. SPEAKER : Tell me only about
admissibility.

SHRI EDUARDO FALEIRO : The
point I am making is, when a person has
aright, in that casc he cannot be censured.
Similarly the other day you ruled that a
Minister has a right to make a statement
or not to make a statement and he cannot
be censurcd for not making a statcment.
I am submitting that it might have been
improper in the case of Mr. Sathe,
namely, whathehasdone. It was equally
improper for the Ministers not to come
before the House and net to disclose the
reasons for thier resignations.

MR. SPEAKER You are going
outside ; that is not allowed.

SHRI EDUARDO FALEIRO : I
am linking the two. The two former
Ministers exercised their right not to make
a statement and by passed the House.
You cannot have double standards. This
House cannot have double standards,
one for the Ministers and
others.

MR. SPEAKER : You arc not on the
admissibility at all. T allowed you only on
the admissibility. 1 am not allowing the
rest.

SHRI EDUARDO FALEIRO : 1
will be back on the admissibility.
When the right is there.

MR. SPEAKER :
tioned that.

You have men-

SHRI EDUARDO FALEIRO :
However improper the conduct of the
Member, however improper the conduct
of the Minister, how can the House,
under the same circumstances, have



101 Re. Res. for an SRAVANA 21, 1900 (SAKA) Inquiry Commission 102

two standard$ ? We cannot have double
standards. We cannot have one standard
for the ruling party and another standard
for the opposition. Therefore, under
these circumstances, however unpleasant
the conduct of Mr. Sathe might have
been, this motion cannot be accepted.

MR. SPEAKER : I have heard several
members about the motion.
(Interruptions)

MR. SPEAKER : No, it is for me to
decide. You have not given any notice.

I have allowed several Members on the
motion placed before the House. The
motions are not in order, as the same have
not been submitted to office before 10
A.ll\'f. in the morning, as stipulated by the
rules.

OMGIPNDe=L«=2290 LS==22.9-78-880

I do not think there is any substance in
the contention that ShriSathe has commit-
ted any contempt_ of the House. He has
exercised the right conferred on him
under rule 180 (1). Therefore,  the
question of contempt does not arise. If
any Member wants to move any substantive
motion, in view of the changed circum-
stances, itis open to him to do it according
to the rules. The present motions do
not conform tot he rules. There fore, they
are rejected.

The House stands adjourned till 11
AM. on Monday.

16- g2 hre.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, August 14, 1978/
Sravana 23, 1900 (Saka)



